EN TRIBUNAL

KOLKATA

NOTARY

D Lé 2 WA s
IN THE MATTER OF: GANRBAD,

0.A No. 437/2023(0.A No. 68/2023/E2)
TRIBUNAL ON ITS OWN MOTION
...Applicant
-VERSUS-
STATE OF JHARKHAND & ORS.

L 3

...Respondents

03

AFFIDAVIT OF COMPLIANCE FILED BY DEPUTY COMMISSIONER /
DISTRICT MAGISTRATE, DHANBAD, JHARKHAND.
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ST 1 [ T

I, Mihir Salkar, Son of Bibhuti Salkar aged about 31 years, by Religion - Christian
by Occupation — District Mining Officer, Dhanbad, Government of Jharkhand,
having its office at District Mining Office, Dhanbad, Combined Building,
Dhanbad- 826001, and Jharkhand, do hereby solemnly affirm and state as

follows:

1. That | am the District Mining Officer, Dhanbad, Jharkhand and | am aware
of the facts in the instant case and as such | am competent to make and

affirm the instant Affidavit of Compliance on behalf of Deputy

f\ noTaadhabA¥m a law abiding Citizen of India and very much respect the
;1.‘5 Regd. No.-4aT1an3 | 5
\

Govt & Indiondtitytion and Judicial System of India.

*'
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3. That present reply is being filed in compliance with the direction issued
bythe Deputy Registrar, National Green Tribunal, Principal Bench dated

12.06.2023.

4. That the M/s Bharat Coking Coal Limited (BCCL) a subsidiary of Coal India
Limited is @ company that is carrying out Coal Mining Operations inthe
Dhanbad district of Jharkhand. The company has acquired various coal
mines through the Coking Coal Mines (Nationalisation) Act, 1972, the Coal
Mines (Nationalization) Act, 1973, and The Coal Bearing Areas

(Acquisition and Development) Act, 1957, etc.

5. That M/s BCCL has acquired the Bowra South Colliery under the
provisions of the Coking Coal Mines (Nationalization) Act, 1972 the said
colliery is listed in entry no. 18 of the schedule appended to the aforesaid

act.

Xerox Copy of the schedule is attached herewith and marked as

“AnnexureA”.

6. That M/s BCCL has obtained Environmental Clearances from the Ministry
of Environment & Forests, Government of India, and Consent to operate
from the Jharkhand State Pollution Control Board, Ranchi for Cluster X, a

group of 6 mines which includes Bhowra Colliery.

t on 09.06 023/news of some incident of slope failure in Bhowra

M/s BCCL, came to notice from different sources, local media
il administration. To examine the accident site a two-member

ftee constituting the Circle Officer, Jharia, and Sub Divisional Police
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Officer, Sindri was formed vide office order, memo no. 617/GO dated

09.06.2023 by the Dy. Commissioner, Dhanbad, with a direction to

submitthe report within 24 hours.

Xerox Copy of the office order issued vide memo no. 617/GO dated
09.06.2023 by the office of Dy. Commissioner, Dhanbad is attached here

and marked as “Annexure B”.

8. That a Joint report by the Circle Officer, Jharia, and Sub Divisional Police
Officer, Sindri after the due inquiry was submitted vide letter no. 880
dated10.06.2023 of Circle Officer, Jharia which is self-explanatory. Which
is forwarded to the Chairman-cum-Managing Director, M/s BCCL vide
officeletter no. 636/GO dated 13.06.2023 and to Senior Superintendent of
Police, Dhanbad vide office letter no. 637/GO dated 13.06.2023 for
further lawfulaction.

Xerox Copy of letter no. 880 dated 10.06.2023 letter no. 636/GO dated
13.06.2023 and letter no. 637/GO dated 13.06.2023 are attached here

and marked as “Annexure C Collectively”.

9. That the Chief Vigilance officer, CIL vide his letter no 1710-1729 dated
29.03.2018 has issued an SOP for IT initiatives implemented for
surveillance like GPS/GPRS/RFID/CCTV/VTS Etc. in CIL and its subsidiaries.
The GM, IED, M/s BCCL vide his letter no 729-748 dated 16.02.2022 has
issued an SOP to prevent unauthorized entry in mine premises of BCCL.

3¢ also formed an SOP for Outsourcing mines, Responsibility,

event unauthorised entry in lease area and action
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thereon is responsibility of the lessee (BCCL) and its outsourcing

agency/MDO.

Xerox Copy of all the above-mentioned SOPs are attached here and

marked as “Annexure D Collectively”.

10.That the Project Officer of Bhowra South Colliery, M/s BCCL vide his letter
no. 713 dated 10.06.2023 has lodged an FIR at bearing no. 121/2023with
regard to the incident that happened at Bhowra South Colliery on
09.06.2023 and a joint inspection report by the colliery management
havingthe signature of General Manager E.J Area, M/s BCCL along with a
specialreport regarding landslide in Bhowra Area by Commandant/ADM,
CISF unit BCCL, Dhanbad dated 09.06.2023 submitted to General
Manager/Security, BCCL, Dhanbad was also submitted by him.

Xerox Copy of letter no. 713 dated 10.06.2023 of PO, South Bhowra
Colliery, M/s BCCL, the Joint inspection report of the General Manager, EJ
Area, M/s BCCL, and special report regarding landslide in Bhowra Area by
Commandant/ADM, CISF unit BCCL are attachéd herewith and marked as

“Annexure E Collectively”.

11.That the enclosure of O.A 437/2023 attached with the notice served by
the Deputy Registrar, NGT, Principal Bench dated 12.06.2023 mentions

that:-“ Since as per media reports, illegal coal mining appears in violation

A

G Scanned with OKEN Scanner



B

It is to be humbly submitted to this court that the said accident site as
reported, by BCCL in its FIR complaint to the police (as detailed in above
para 8) is within the mining leasehold area of M/s BCCL for which the
company has obtained the Environmental Clearance and Consent to
Operate from the competent authorities.

The Rule 2 (c) of MCR, 2016 defines illegal mining which is as
follows:-

* “illegal mining” means any reconnaissance or prospecting or

mining operation undertaken by any person or a company in any

area without holding a mineral concession as required under sub-

section (1) of section 4:”
As per above the said incident does not appear to be covered by the
purviewof sub-section (1) of section 4 of the MMDR, Act 1957, as the said
incidentprima facie appears to have happened within mining lease area.
However, for the violations of the other applicable acts/rules w.r.t to the
incident that happened on 09.06.2023 an FIR has been lodged by the
Project Officer of Bhowra South Colliery, M/s BCCL, which is under

investigation by the Police Department.

12.That for stopping unauthorized entries and theft of coal from the lease
hold area of M/s BCCL various directions through meetings and letters
were already issued to M/s BCCL. The same is the duty of the owner,

agent, and manager as mentioned under section 18 of the Mines Act,

e 7 111052,
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: *’Cbpy of a few directions issued by letter no. 1270, dated
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2022 3132 dated 03.12.2022 are attached here and marked as
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13.That the answering respondent is obliged to seek leave to file any

further affidavits, if required, as per the direction of the Hon'ble Tribunal.

14.] state that the statements contained in paragraph Nos. 1 and 2 are true
to my knowledge, the statements contained in paragraph Nos. 3 to 12 are
true to my information derived from the official records of the case, which

| verily believe to be true and the rest is/are my respectful submissions

before this Hon’ble Tribunal.

VERIFICATION

|, Mihir Salkar, Son of Bibhuti Salkar aged about 31 years, by Religion - Christian
by Occupation — District Mining Officer, Dhanbad Government of Jharkhand,
having its office at District Mining Office, Dhanbad, Combined Building,
Dhanbad- 826001, harkhand and that | am dealing with the connected records

of the case in possession of the office of Deputy Commissioner/District

Magistrate, Dhanbad,Government of Jharkhand.

AN Souhon

Place: bHANBAD
(MIHIR SALKAR)
Signature

Date: 030 $-2023

IGTERY
g0, No.- 10316113 | YR Authorised.
UIS 297 (N (C)of the Cr.P.C. 1973

(Act No. 11 of 1974) & wis (8) (i*
{Act No. 53 of 1952) ok

Tk SARKA fug .‘
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Annexure A

THE FIRST SCHEDULE
(See sections 4 and 10)

SI. Name of the mine Location of the mine Name and address of the Amount
No. owners of the mine (in rupees)
1 2 3 4 5
1. Dhori (EB-I) Post Office Bermo, District  Ownership under dispute. 6,77,500
Hazaribagh.
2. Kalyani Seleted Post Office Pichri, District ~ Gouri Shanker and Others, Post 7,19,000
Kargali (EB-2) Hazaribagh. Office Bermo, Hazaribagh.
3. Khas Dhori Post Office Pichri, District ~ Khas Dhori Colliery Company, 4,07,000
(EB-3) Hazaribagh. Post Office Katrasgarh,
Dhanbad.
4, Pipradih (EB-4) Post Office Gomia, District  Pacific Coal Company, Post 14,13,500
Hazaribagh. Office Gomia, District
Hazaribagh.
5. Pichri (EB-5) Post Office Pichri District Pichri Colliery Company 3,21,800
Hazaribagh. Private Limited Post Office
Bermo, Hazaribagh.
6. Selected Dhori Post Office Bermo, District  Selected Dhori Colliery, Post 7,43,500
(EB-6) Hazaribagh. Office Katrasgarh, Dhanbad.
7. Turiyo (EB-7) Post Office Turiyo, District  Bhubaneswar Singh and 5,74,000
Hazaribagh. Shivdayal Rathi, Post Office
Jharia, Dhanbad.
8.  Tarmi (EB-8) Post Office Turiyo, District  Tarmi Colliery Company, 8,30,500
Hazaribagh. Industrial Bank Building, Post
Office Jharia, Dhanbad.
9.  Albion (J-1) Post Office Karmatand Albion Colliery Company, Post 4,02,000
Office Karmatand, Dhanbad.
10. Bokaro Jharia Post Office Karmatand Messrs. Agarwalla Brothers, 4,64,000
J-2) Post Office Karmatand,
Dhanbad.
11.  North Damuda Post Office Nudkhurkee Hazaribagh Coal Syndicate 8,39,300
(J-3) Private Limited, Post Office
Jharia, Dhanbad.
12. Kessurgarh (J-4)  Post Office Nudkhurkee Manbhoom Coal Syndicate 27,50,000
Limited, Post Office Jharia,
Dhanbad.
13.  Madhuband (J-5) Post Office Nudkhurkee
14. Kankanee (J-67)  Post Office Bansjora
15. Pootkee (J-69) Post Office Kusunda
16. Amlabad (J-188) Post Office Bhowrah 1,97,99,500
17. Bhowrah North Oriental Coal Company
(J-189) > Limited, 25, Brabourne Road,
18. Bhowrah South % Post Office Bhowrah Calcutta-1.
(J-190)
19. Mohalbani
(J-191)
20. Begunia (R-6) Post Office Barakar, J
District Burdwan.
21. Kbhas Benedih Post Office Nawagarh K. C. Mukherjee and Others, 2,88,000

(J-6) Post Office Hirapur, Dhanbad.
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7/- g AR EIPR /Government of India
o ” 62@ MR wd SR FAHY /Ministry of Labour & Employment
il on W s

G'Hf "’7‘7:“7 ] el {Iam HEITASATITT /Directorate General of Mines Safety
&3 H. 111, AT 3T/ Region No. III, Central Zone, Dhanbad
e Email ID-dir.czr3.dgms@gmail.com

T WEAT-ENo3R-111/010157/Com.Eng /2023/ gyqare, A .04.2023
oy,

WA & 3ufASUH,

& FEr-1Il, e 3w,

RGEICY

Aar &,

HiPwar, ®iT (@) S,
Ho RS FIfehT ey s,
oo g, e YarE,
FRWUS |

fawa:- Complaint enquiry of Bhowra (South) Colliery of M/s. BCCL made by Shri

Mithilesh Kumar, Dy. Director of Mines Safety, Region-nl, Central Zone, DGMS,
Dhanbad on 12.04,2023.

#eeT,

Please refer to the above inspection made by undersigned on dated. 23.03.2023. During the course
of inspection, following contraventions were observed: -

1. Regulation 119(1) of the CMR-2017: The opencast workings were found extended

within.45m-of - hutments not:belonging:to the owner of the mine. The workings were

ed up to 35m from nearest house in Patch 4A. Management is directed not to
yrany:machinery orwork within 45m of any structure/hutments/houses.

s Regulation 106(4) of the CMR-2017: The height of first overburden bench in alluvial
soil was 5m against @ maximum permissible height of 3m.

3. Regulation 101 of Coal Mine Regulation 2017 read with condition of Gazette
notification 976(E) of 01.10.2018:

(i) Dimension of the parapet wall maintained along the haul road below the view point
the view point of 4A patch to X seam was not as per the parameter specified in the
Gazette notification 976(E).

(ii) The gradient of haul road in the stretch of about 70m in the Western side of the
patch 4A was about 1:10 which is steeper than 1:16.

(iii)Two wheelers shall not be allowed to travel on the haul road made for trucks,
tippers, dumpers or other mobile machinery. | !



4, Regulation 143(13) of the CMR, 2017: Dust extraction' arrangemen.t Was n,
provided and wet drilling arrangement provided was not working at the drill machine
working at the mine.

5. Regulation 196(3) of the CMR-2017 read with permission granted vide letter
no. 010157/CZ/Dhanbad Region No.II1/2022/238514 dated 01.07.2022:

(i) Condition 3.0- Permitted 100m line around the area was not physically marked in the
field.

(ii) Condition 15.4 of permission granted vide letter no 010157/CZ/Dhanbad
Region No.III/2021/195446 dated 26.11.2021- Pipe range containing water under
pressure with connections at regular intervals was not provided in the area bounded by the

coordinates 95740 N, 90300 E to 94608 N, 90332 E at 3" ,4" and 5 bench to deal with
fire.

6. Regulation 134(6) of the CMR-2017: Adequate measures and precautions were not

taken to prevent, detect and combat the start and spread of mine fire by the
management.

7. Regulation 128(1) of the CMR-2017: Opencast workings were not kept securely

17

fenced, to avoid any inadvertent entry or fall of persons/animals into the opencast

workings.

¥
You are requested to take immediate action for rectification of aforesaid contraventions and submit
the report to this Directorate indicating the manner in which the cantraventions are rectified
within 15 days from the date of issue of this letter.

Hada
%/-
(e gam),
8T gE-lll, A%y 39,
SCeicy ‘
UT HEAT-§oHR-111/010157/Com.Eng /2023/ Qe wadE, R&A® ¥<.04.2023
wfafaf gaar 3R Imags aras &g fte:
1. vavss, #Rr (\3Y) Sfead, #o wRE BT Fia BfRes, oo sk, Brer weae,
FREUS |
L2 Fervay®, gt siar oRd, dwt:- G st @ RS, Wo-k, fie-wmar|

3. Tred aawrd, (drovs dro) da sl afam, kT (arsa) SR, de s BT
a1 faf#es, draen wow, Sar R, Ba-yaag #Rws|
Ha&ryg 0 .
JECAAPIIN CERR
(frfaaer gan),
WA FIET SUTAEAF,
87 Fear-lll, §Lg aw,

IAdre |
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T WIGR /Government of Indla /Q_:m
A3 U QST Awrera /Minlstry of Labour & Employment i
W Y& AWALATTT  Ditectorate General of Mines Safoty "*-‘f’(‘:.z
o=
9 W ey 31T /Region No. 111, Central Zone, Dhanbad R
Email ID-dir.czr3. dams@aqmall.con

= il
9GR8 2

1 Do3R-111/010198/Order/2023/ e, feztien 04,2023

T T L +
S RAN TR,

o @® 7 Ewnm, wew s,

Hava abHIAY, (feug dre) va HAAT A1,
WRNEyY Rl

Ro S aThar W TR

ST i, YRR T,

T STARE SIS
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Prohibitory Order under section 22(3) of the Mines Act, 1952 at opencast
working of Patch 4A at Bhowra South Colliery of M/s BCCL.

NP

1.0 Please roter to inspection of opencast workin
3CCH made by Mithilesh Kumar, Dy,

g of Patch 4A at Bhowra South Colliery of M/s
Director of Mines Safety, Region 3, Central Zone, Dhanbag on

L2.04.2023, where the following serious contraventions of provision of Coal Mines Regulations,
JUL], were observed,

1.1 Regulation 106(5) of Coal Mine Regulation 2017: At the
e arnt bounded by the Coordinates (A)95740 N, 90300 E (B)94624N, 90180E (C) 94560,
210K 1D)91608 N, 90332 F, the coal bench of XI seam and OB benches below were merged to

wen @ highveall upto 50m. Loose OB and boulders were found hanging at this part of highwall.
fianng fir: was also observed in this area,

Eastern portion of 4A palch

2.0 I wew of the above, | am of the opinion that there |
e aleaned satety of the persons employed due to above seri

'-Z*.Qﬁ"/[msh

§ an urgent and immediate danaer to
ous contraventions,

Gy - 7
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L i, ns ‘C nr J:J.‘ '.']”"f."'_‘\
3 0 1 therefore, by virtue of the power conferred o, the Crief l, ::Ir-- o
arisection 22(3) of e y s

fesignated as Director General of Mines Safety) und - s (10
(e of the autharization granted to me by the Chief Inspector © s
Dracter General of Mines Safety) under ‘;ccuon 6(1) of the Mines AL =-

o personsiat i Estor PO GANPRIEIEIN TN T o
95740 N, 90300- Ex(B)SAGRAN; IDIBOES(C) 045660 S0 Qi RIEE TR
_wumxt working of pateh i at. Bhowray ol Ll su
mentioned dangers are removed systematical ally
vacated in writing. Howevaer, this order does not prohi
ey be required for systematic rectification of above-mentioned violalions.
above mentioned  danges

3.0 Tws order sholl remain in force till such time the
sotel to the satisfaction of this Directorate and is withdraver: in writing.
PR it b rene, 0
5.0 This orcer does not prohibit employment of such persons who may be requinic 16 roxne | .
ersons dovim thie Bne s

(nsinn, g

ﬂﬁf}_ m}ﬁ:uf

d 4 1]“'1 | H

y to the satzsfaalion af the

bit employmant of such Aumber of pemse, .

antraventions under the supervision of mine manager and statutory p

FERi

sY D
b;\?kg.\ 4

6.0 The work is removal of danger shall be down in the following manncr:-
2\ formation of benches as required by Reg. 106 of Coal Mines Regulations 201/ 51
dona from top downwards only.

) No persons shall be engaged within 50 mtr from the bottom of high benche:
or coal where there is danger due to the fall of side.

i .':

) Al approaches to the bottom of the high sides shali be fences securaly and ofte
50 s to prevant any inadvertent entry of persons.

@) Manager shall frame fire fighting plan as per Regulation 134(6) of CMR, 2017and .
shall be dealt as per fire fighting plan.

7.0 A copy of this order is being sent to the Central Government as required under Sub Sectir 5 @
of Section 22 of the Miens Act, 1952, -’

8.0 You are requested to paste a copy of this order at conspicuous places in the mine for ¢ oo
of not less than three weeks or till the vacation of this Qrder, whichever is earlior,

An acknowledgment of this order is requested,

3tadly

B\
(AFIT AR TH.3R)
T en Puw
s ge-lll, AUY 3Had,
Saae |

F '\Qi“h
712 N
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(Typed Copy)
HRA H¥DHIR / Government of India

3T TG ISR H3Teld / Ministry of Labour & Employment
T gRaEr HBTYeeTY / Directorate General of Mines Safety
&5 Ho—IIl HeT 3T / Region No.-lll, Central Zone, Dhanbad

Email ID-dir.czr3.dgms@gmail.com

gF H0—3I037%0,/1\| /010198 /Order 2023,/ g4I, fedie—  04.2023

Y,

ST gReT Haere,
&= Ho—Ill, Heg 3,
CREICH

e datal, (do Us io) Td JAFa Hifeld,
HRT (A3 DI,

Y WRT BIfbT dial fofics,

HIIAT qad, HIIAT TR,

RTeT—gveTe, SIRETS |

fowg — Prohibitory Order under section 22(3) of the Mines Act, 1952 at opencast working of Patch

1.0

1.1

2.0

3.0

4.0

4A at Bhowra South Colliery of M/s BCCL.

Please refer to inspection of opencast working of Patch 4A at Bhowra South Colliery of M/s BCCL
made by Mithilesh Kumar, Dy. Director of Mines Safety, Region 3, Central Zone, Dhanbad on
12.04.2023, where the following serious contraventions of provision of Coal Mines Regulations,
2012, were observed.

Regulation 106(5) of Coal Mine Regulation 2017 : At the Eastern portion of 4A patch for area bounced
by the Coordinates (A) 95740 N, 90300 E (B) 94624 N, 90180 E (C) 94566 N, 60210 E (D) 94608 N,
90332 E, the coal bench of Xl seam and OB benches below were merged to form a highwall upto
50m. Loose OB and boulders were found hanging at this part of highwall. Blazing fire was also
observed in this area.

In view of the above, | am of the opinion that there is an urgent and immediate danger to the life
and safety of the persons employed due to above serious contraventions.

I, therefore, by virtue of the power conferred on the Chief Inspector of Mines also designated as
Director General of Mines Safety) under section 22(3) of the Mines Act, 1952 and virtue of the
authorization granted to me by the Chief Inspector of Mines (also designated Director General of
Mines Safety) under Section 6(1) of the Mines Act, 1952, hereby prohibit employment of persons at
the Eastern portion of 4A patch in the area bounded by the coordinates (A) 95740 N, 90300 E (B)
94624 N, 90180 E (C) 94566 N, 90210 E (D) 94608 N, 90332 E, in the opencast working of patch 4A
at Bhowra (S) Colliery of M/s BCCL, till such time the above mentioned dangers are removed
systematically to the satisfaction of the law and the order to be vacated in writing. However, this
order does not prohibit employment of such number of persons as may be required for systematic
rectification of above-mentioned violations.

This order shall remain in force till such time the above mentioned danger is removed completely to
the satisfaction of this Directorate and is withdrawn in writing.
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5.0 This order does not prohibit employment of such persons who may be required to remove the
contraventions under the supervision of mine manager and statutory persons down the line as per
statue.

60. The work is removal of danger shall be down in the following manner :-

a) Formation of benches as required by Reg. 106 of Coal Mines Regulations 2017 shall be done
from top downwards only.

b) No persons shall be engaged within 50 mtr from the bottom of high benches in the OB or
coal where there is danger due to the fall of side.

c) All approaches to the bottom of the high sides shall be fences securely and affection so as to
prevent any inadvertent entry of persons.

d) Manager shall frame fire fighting plan as per Regulation 134(6) of CMR, 2017 and the fire
shall be dealt as per fire fighting plan.

7.0 A copy of this order is being sent to the Central Government as require under Sub Sector is of Section
22 of the Mines Act, 1952.

8.0 You are requested to paste a copy of this order at conspicuous places in the mine for a passed of not
less then three weeks or till the vacation of this Order, whichever is earlier.

An acknowledgment of this order is requested.

IS
Sd/-

(AR HHAR THOINRO)
G el fera,
&3 Ho—Ill, FEg 3T,
RIS |

93 H0—SI03TR0 /11l /010198 / Order /2023 /194 €dTG, [&TH—18.04.2023
gfferd e iR afrawded dRArg =g Uivd -

1. JagdH, IRT (ATSY) HIfeRIRI, H0 HRA BIfhT Bid fIfics, dlo—4RI, Riem—a+drs,
RGTE |

2. WEIYeed, gdi SIRAT URAT, Ho AR BIfbT Difdt fafAcs, dlo—HRT, Tem—gmarg |

3. Ifffddl, WRT (ATSY) HIferas, o WRA PIfHT dral forfics, do—4RT, Rier—emare,
RGTE |

Sd/-
(FRTT HAR THOSAIRO)
G R fewr,
&= Ho—Ill, Feg 3T,
RIS |
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Statement regarding incident of Bhowra South Colliery near 12 No. Basti on dated
09.06.2023

I Rameshwar Prasad presently working as Safety Officer (Acting as Manager since
05.06.2023 as regular Manager is on leave) at Bhowra South Colliery, E.J. Area. 4A Patch is
operation at Bhowra South Colliery. The working at southern part of the mine near 12 No.
Basti have been stopped since 18.04.2023 by the DGMS due to presence of fire. The
approach road to the area was cut to prevent access of the unauthorized person. Fencing and
danger/precautionary notices have also been erected there to warned the person regarding
potential danger involved. Regulator patrolling by CISF and QRT team is being done
regularly.

On dated 09.06.2023 I received information at about 10:30 AM from Agent, Bhowra
(S) Colliery that some persons have been injured near 12 no. Basti. After receiving the
information, I informed ASO EJA about the same and rushed towards 12 No. Basti and found
that local villagers have gathered. After some time one shovel machine was deployed for
searching for the injured persons if any but nothing was found after the search.

o\ *’2/°?/>

Rameshwar Prasad
Safety Officer

Bhowra South Colliery
E.J. Area
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Annexure D31
e

Bharat Coking Coal Limited
(A Subsidiary of Coal India Limited)
(A. Mini Ratna Company) .
Industrial Engineering Department
Koyla Bhawan, Koyla Nagar
Dhanbad-826005
CIN: U10101]H197260[000918
e-malil : gmlcd.bcc!@coalindia.in

RraAi: 16.02.2022

D (T)OP SECRTT.
BCCL KOVLA BHAWAN

YAE -826005

m:ﬂ!m_a: U10101JH1972G01000918
-mail : gmied becl@coalindiain

— :
e drdredrra/alt. 3Ry, /SOP-Unauthorized excess/2022/ 139-343

m_m’m m’ e AT it Date"‘*\(}‘l\?‘u?—?«
@ WA, G

Q9" -STANDARD OPERATING PROCEDURE (sor) TO PREVENT

UNAUTHORIZED ENTRY IN MINE PREMISES OF BCCL. ' ~

AR,
Please find enclosed herewith the duly approved STANDARD OPERATING
MINE PREMISES OF BCCL

PROCEDURE (SOP) TO PREVENT UNAUTHORIZED ENTRY IN

for implementation with immediate effect.
Action taken in this regard may please be intimated to this office for appraisal of
competent authority.
Please treat this as Most Urgent.
Y=TIE, I
- \
- Encl. : as stated [
,J,"V
c"}’\
, \b\
ofafam: _ -
AT T

1. CMD,BCCL- for kind information
2. DT{OP)/DT(P&P)/D(F)/DP/CVO-for kind information

, g\ 3. Office file .
o T \’“‘;‘}w

A\ 2 &"’\

FRIAT Fad, U
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Sub: SOP to prevent unauthorized entry in Mine premises of BCLL

In order to restrict/ prevent trespassing /unauthorized entry in the mining lease
hold areas of BCCL, following SOP is to implemented with immediate effect :-

1.  Sign boards are to be erected at an interval of 100 mtrs around mine premises.This sign
boards are to be painted in red fluorescent paint bearing signage such as "No Entry”, “Unsafe to
Enter”, “Stay Out & Live” or Enter and Perish” etc (in Hindi and English) and should be visible
from far.

2. To publish in the Board various punishments under the laws for offences against the
directions enforceable for the Mine/Project premises.

3. Effective communication is to be done in every week through various media i.e.
loudspeaker/Mike, Nukkad natak, Leaflets etc. for effective awareness in nearby communities to
understand the mining operations and risk & dangers associated with trespassing/unauthorized
entry.

4. Al area nodal officer of BCCL Social Media Group will upload the activities which a1"‘-
regularly photographed/Videographed and same to be communicated to PRO, BCCL on regular
basis.

5. Media coverage in local Newspapers of the activities are to be arranged to create
awareness amongst nearby communities. -

6. Area authorities will lodge FIR/online FIR in local Police station in case of
trespassing/unauthorized entry by miscreants and in case of refusal by local Police station to
lodge FIR, it will be communicated to higher authorities of district adminisiration through -
mail.

7. A separate database of records of FIR connected thereto be maintained in Soft/Hard copy
and should be reported to BCCL,HQ fortnightly.

8. Information of such arrangement at Mine/Project be given to local Police for the sake of
liaisoning.

9. Mines have generally multiple entries and exits. Action are to be taken to ensure single
entry/ exit points as far as possible in the mining area . Kutcha roads are to be cut-off. "
trenches/ dumping overburden /erecting goal posts etc. to prevent trespassing/unauthorized
entry.

10. Electronic surveillance is also done through CCTV Cameras at the entry/exit points and
various sensitive places.

11. Area authorities will ensure implementation of Standing Operating Procedures (SOP)
which are in vogue through out BCCL in respect of SOP for effective functioning of Control
Rooms for surveillance on GPS attached Vehicles and IT devices to prevent pilferage & SOP for

GPS based VTS.
\M
\ ©
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(A Subsidiary of Coal India Limited)
Office of the CMD

KOYLA BHAWAN, KOYLA NAGAR
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Standard Operating Procedure (SOP) for IT initiatives for proper implementation of

survelllance systems like GPS/GPRS/RFIDICCTVIVTS elc duly approved by Chairman, CIL has
been circulated by CVO, CIL wvide his letter no CILMIGIL/16/14/0002/2018/1710-1728

dt.28.03.2018

In pursuance of the SOP, Director(Tech)OP, BCCL is hereby nominated as Director In-

Charge fer the purpose

The surveillance system shall be implemented under the guidance/supervision of Director
In-Charge, however, responsibility for availability of the system shall be on the HoD of the

concerned Department at Area as well as HQ
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Vigilance Division
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Coal India Limited
Fiw gitea RFs
Coal Bhavan,
Premises- 04 MAR, Plot No.-AF-1ll,

p—

Actlon Area- 1A, New Town, Rajarhat, (A Maharatna Company) - ey of@r -1 T, 7 T3

Kolkata -700156, TSHETE, FreTehial -700156,
CIN/@T.9.H.: 123109WR1973G0I028844 bhone BIA-(033) 2324 413414152

Website E;"T:i‘mﬁ.'a':i.-mw.coakndia.in  pax th@E- (033) 2324 4055

email §-8d- cvo.cil@coalindia.in

(An 1SO 8001:2015, 1SO 14001:2015 & 150 50001:2011 certified Company)

e : Yate f2TF 29.03.2018
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BCCL/CCL/ECL/MCL/NCL/SECL/WCL

Subject - Approved SOP for IT Initiatives implemented in CIL & Subsidiaries

TFe,

The approved SOP for IT initiatives implemented in Coal India Limited and
its Subsidiaries is enclosed for necessary action. It is requested to please ensure

the implementation of SOP for effective utilisation of the IT Initiatives.

This has the approval of Chairman, CIL.

Encl.: as above. \\/;52? ool
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VIGILANCE DIVISION
NOTING SHEET
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Sub: STANDARD OPERATING PROCEDURE (SOP) FOR IT
INITIATIVES IMPLEMENTED FOR SURVEILLANCE LIKE
GPS/GPRS/RFID/CCTV/VTS ETC.

Placed below is the SOP prepared in consultation with CVOs of all
the Subsidiaries of CIL for IT Initiatives so implemented for the
surveillance in reference to the discussion had with CVO, MoC in the
month of January2018.

The SOP so prepared shall also be for the purpose of procurement
of items/system related to the IT Initiatives required additionally or for
the purpose of replacement etc. the concerned Technical department / MM
Department/CMC Department, as applicable.

It is specified in the SOP that the action required to be taken should
follow due process with the approval df the competent authority as per
DOP of the respective companies. '

The SOP so prepared covers following IT initiatives broadly:

1. GEO FENCE

GPS/GPRS

3. CCTV
4, WEIGH BRIDGE WITH RFID & BOOM BARRIER

. Submitted for Competent Approval.
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INITIATIVES

STANDARD
) OPERATING PROCEDURE (SOP) FOR IT
v/ TS

IMPLEME
H FOR SURVEILLANCE LIKE GPS/GPRS/RFID/CCTV

. The SOP for IT Initiatives so implemented for the surveillance shall be
1
mplemented under the guidance/supervision of the Director In-charge of the

Company, nominated for the purposc. Responsibility of effective usc of the

System & providing necessary infrastructure for smooth operation of system

shall be of the Area /Project / Unit, however responsibility for availability of the
system shall be on the HOD of the Project and Technical Depar tments as

nominated for the purpose.

For the purpose of procurement of items/system related to the IT
Initiatives required additionally or for the purpose of replacement etc. the

concerned Technical department / MM Department/CMC Department,
he action required to be taken should follow

a8

applicable, shall be responsible. T
due process with the approval of the competent ‘authority as per DOP of.the

respective companies.

A ORT (quick response team) of CISF / Security agency should be made at each

Area level for quick action based on the input received from GPS / surveillance

system at Area control room:

1. GEO F ENCE:

Actual boundary of the mine is to be identified by the Manager of mines

-]

with route for transport of coal.
The mine boundary and route of transport of coal is to be approved by

Project Officer/Sub Area Manager/Agent as designated before {forwarding
to SO (Mining)/ GM (Cperation) of the Area for creation of virtual geo-fence
in the application,

all be created by SO{E&T)/ SO(System)/ Nodal

T the

o GEQ Fence boundary sh
Officer whoever is assigned for the job for ail Mines of the Area as pe

data provided by SOMining)/ GM (Opcration) of the Arca.
o Any change in GEO Fence b

procedures for implementation.
G o
4-"'"——'-_'_'_.‘

-
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oundary/route shall follow the same above



°  Movement of the vehicles carrying coal to be monitored in the control room
established at project level as well as Area level and violation of GEO
Fencing/route to be recorded and acted upon.

The system shall be maintained by Area officials for all the mines of the
Area. SO(Mining)/ GM (Operation) shall be responsiblc for monitoring and.
ensuring correctness of Mines boundary and route for coal transport in all
the Mines and SO(E&I)/SO(System)/Nodal Officer for druwing correct
boundary as per requirement.

Security Officer of the Area shall be respo‘nsible for acting upon violation
of GEO fence boundary/route and further action thereon.

Daily report of violation of GEO Fence/route shall be reported to GM of the

Area with the action taken thereon.

Weekly / Monthly report shall be given to Director in- charge by the GM of

the Area highlighting cases of violation reported during the period, action

taken thereon and result observed.

Inclusion and exclusion of the vehicles ‘into or out of Mines under GEO
_ Fencing shall be necessarily with the permission of PI‘D_]eC't Officer

including temporarily withdrawal for repairing / maintenance etc.

Project officer shall ensure introduction of vehicles within the GEO Fencing

Mines duly fitted with GPS/GPRS and RFID Tag.

Authorities may nominate their subordinate officers for their assistance.

CVO of the respective company may call record any time for invcstigation.

2. GPS/GPRS:
© Requirement of GPS/GPRS devices and RFID Tags are to be assessed by
the Project officers for their mines based on total departmental |
contractual vehicles to be deployed/are being deployed for transportation
of coal and other purposes.
¢ In order to ensure functioning of above devices timely action for
repairing/replacement shall be taken by the Project officer including
submission of Indent / proposal and procurement / repairing action as
per DOP.

¢ Project officer may nominate the officials of respective department for

fl
G’
¥ .—-""-.--_

above purposes with their role and responsibility.



> The contractors who are deployed for transportation of coal should be
vehicles and

directed to ensure fitment of above devices in their

| functioning properly.
o Necessary provision be made for fitment and functioning of above devices

hy the contractor in the NIT itself in transport contract.

e Record to be maintained by the mine Manager for availability and

functioning of above system in all the vehicles.
o« Deployment of vchicles for the purpose of coal transport either through
o1

departmental vehicle or contractor vehicle should have written permissi

of Manager of Mine, so that there is no violation of GEO Fence boundary

recorded for the authorized vehicles.
ie Director in-charge as

regards to functioning of the system and action taken by them for repairing

o Monthly report shall be sent by Area GM fo tr

/ replacing the system.

o CVO of the respective company may call record any time for investigation.

-
3/ CCTV:
VW' o Strategic location shall be identified by the Project officer in consultation

with Manager of the Mines, Security personnel etc. requirement of CCTV
may be assessed accordingly. This should include Mine entry, Mine exit,
Weigh Bridge, Stores Premises specifically. '

Procurement may be made preferably centrally with the approval of
authority as per DOP.

Effective use and proper functioning to be ensured by the Mines
Management authorizing responsible officer of the project preferably
having technical background.

Record of clippings of standalone CCTV shall be maintained by the
respective department of Area / Nodal Officer for a minimum period- of
seven days. However, integration of all CCTVs through proper networking
to be done for monitoring from control room on continucus basis with

action thereon.
o Record of other CCTVs shall also be made and maintained for not less than

seven days.
o Controls rooms should be established at project level as well as Area Level
for effective surveillance and to acted thereon round the clock.

(_}ﬂd 1D
e
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Security Officer of the Area shali be responsible for prevention of illegal
activities so observed with due assistance from local police as well as
officials posted in the Project/ Mines.

Daily report to be forwarded to Area General Manager by the Security in-

~fm gy ' Lo O . WL N PV P T Y .| o< Pl W B . et balrae
char g of thie 1 lU_|l:,Ll }Jab(:l.} G Lot norinng atcont; 0).roCTH .-,L!'id achicn taken

thereon if any.

Monthly report shall be submitted to Director in-charge by the Area
General Manager highlighting the incidences observed through
surveillance system during the month will action taken thereon.

CCTV are also required to be installed near coal heaps for recording

movements nearby round the clock.

CVO of the respective company may call record any time for investigation.

4. WEIGH BRIDGE WITH RFID & BOOM BARRIER :

o

Every Road Weigh Bridge necds to be equipped with CCTV Cameras, RFID
Reader & Boom Barrier. RFID Tag should be pasted in all coal carrying
vehicle with deteails information ol the vehicle,

Project Officer of the respective Project shall nominate Officer responsible
for ensuring effective use / functioning of the devices used including
installation, commissioning and repair maintenance as 'per requirements.
Provisions for capturing registration no. of vehicles reporting at Weigh
Bridge should be made automatically with Tare Weight, Gross Weight etc.
without manual interference.

Provisions be made for display of Weighment outside the cabin and nobody
should be allowed to enter in the cabin to avoid any outside inﬂuencc.
Positioning of CCTV Cameras shall be in such a way that weigh bridge staff
can see positioning of the tr uck, number plate, drivers cabimn & loaded area
from his seat on the monitor placed in his cabin. |

Weigh bridge staff shall be responsible for instantaneous reporting of any
failure observed during his duty period to the In-charge coal sale, who in

furn report to appropriate authaority immediately for remedial measures.

dpdededed

L



Standard operating procedure for Outsourcing mines

Responsibility and Execution — Outsourcing agency of

BCCL mines under HoE and Transport contracts

e Maijority of the mines of BCCL is operated by Outsourcing contractors. As per
the NIT clause 12 of Condition of Contract under General Terms and

Conditions:

“The contractor will have to make necessary security arrangement to
prevent theft of coal from the project premises, during transportation and

also at coal dumps.”

e In pursuance of this clause, this SOP has been drafted to specify the roles of

security personnel involved in protection of these mines.

e Escalation Mechanism:-

In the event of any accidental disaster, theft, fire, vandalism and attack on
the post, outsourcing security will inform immediately to the Outsourcing
agency Control room. Further the security personnel will also activate
emergency alarm system/siren wherever available. The person deployed at
Outsourcing agency Control room will further share the information with
CISF mobile patrolling team & CISF Control room of respective area and
Security head of Outsourcing mine and BCCL Security Nodal Officer and BCCL
Mines Official. Further CISF Control room will inform the matter to CISF
Company commander, who will further intimate the same to Area
Commander of CISF. Based on need, Company commander will call the local

police in case of any law & order issue.

40
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[ Local Police }
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Access Control at Outsourcing Mines:

e Proper barrier at mine entry/exit. The security guard deployed at the mines
entry/exit will maintain a register for entry of details with regard to
vehicles/persons entering the mine. He will also make entry of any
unauthorized movement of vehicles/persons. Responsibility - Contractor

e Asiren will be made available at the mine entry/exit and at other sensitive

duty posts. Responsibility - Contractor
e CCTVs will be installed at all locations prone to theft or any other untoward
incident.
e Security lighting will be provided wherever required including at places
where CCTVs are installed. Responsibility - Contractor

e Concertina fencing will be provided at Coal dumps for preventing any
unauthorized entry.

Role of Private Security Personnel: Responsibility - Contractor

The private security personnel are employed by the contractors to man the duty
posts for the above mentioned areas. Security personnel shall perform duties on
the post allotted to them as per the duty roster. Their duties, in general, shall
include the following:-

Do’s

e Hourly situation report should be taken by Outsourcing agency Control room
personnel from all the security guards. Later, the same should be shared with
CISF control room of the Concerned Area.

e They shall be responsible to be present at the allocated post/ place at the
allocated time and go through the instructions provided at the post.

e All guards shall maintain a high standard of turnout and shall always remain
alert.

e They shall always keep their eyes and ears open to keep vigil and
observation.

e Be fully conversant with the security equipment being used in the course of
their duty.

e Be fully conversant with the security controls, alarms, escape routes within
their area of responsibility.

e Ensure that the employees always display their ID cards/ badges while inside
the premises, as per the site guidelines.

42



Identify and report any person inside the premises without proper
identification.

Ensure that the Company property are not allowed to leave the premises
unless accompanied by a property pass that has been signed, duly authorized
by concerned authority.

Leave the post only when properly relieved, after handing over documents,
equipment (if any) to the reliever and logging all activities and incidents
during their shift.

Take responsibility of the assigned equipment, adhere to preventive and
corrective maintenance, and ensure full functionality and maximum uptime.

They will participate in all training events, mock drills and exercises organized
in the Facility.

Responsibilities of the Security Head : Responsibility - Contractor

Overall responsible for security of the Outsourcing mines.

Provide a dedicated mobile number to all duty posts which will be circulated
to BCCL/CISF.

Periodically check the working of the security gadgetry provided to the duty
posts including Search Light, Mobile , CCTV and RFID (where installed) etc

He will check working of perimeter/security lighting in the Facility.
Ensure regular conduct of Security Training.

Act as interface between Outsourcing Contractor and external Security
Organizations like CISF, local police and BCCL management on security
issues.

Hold planned Security Audits and facilitate external security audits.
Inform to Outsourcing contractor about any breakdown in CCTV system.
Maintain effective intelligence and vigilance network.

He must take frequent rounds of the posts during night and make entry in
the patrol book.

He must ensure that sentries are aware of action to be taken by them in case
of fire, disturbance, and emergency.

He will muster additional guards for the special duties as and when
instructed by the Outsourcing Contractor.
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Types of duty posts are listed below :

e Mine entry point: This is a main access point in which staffs, workers, Hywas,
trucks, pay loaders and other vehicles enter the mine.

e Mine face

e Parking lot

e Coal Dump

e Mine exit point: This is the point at which the trucks and other authorised
vehicle exit.

e Control room

Security Post: Mine Entry Point/Exit point: Responsibility - Contractor

e The person on duty during each shift shall exchange the charge correctly as
per the column of the register to be maintained at the check post in the
respective register which shall be signed by the receiving and delivering
security personnel. The report of how many vehicles remain inside the check
post during their duty will also be entered in the Handing Taking Register.

e The members of the force posted on duty shall maintain the registers, files,
documents, etc., which are used on the post, in a neat and proper manner
and shall exchange their charges in the relevant register in a proper manner.

e The security personnel on duty shall physically check the vehicles after
proper matching with the list of vehicles issued by the management before
releasing the coal vehicle/persons inside the entry point.

e Searching and frisking of all vehicles
e Stop the unauthorized entry of any person and vehicle.

¢ In odd hours or whenever there is no movement of vehicles, barrier may be
closed.

Security Post: Mine face : Responsibility — Contractor of
outsourcing mine

e The personnel deployed at Mine face will keep a watch over any
unauthorised movement of vehicles/personnel within the mines and report
the same to the Outsourcing agency control room.

e He will also keep a watch over any unauthorised movement near the vehicles
parked within the mines and report the same to the control room.



e He will keep a vigil over the entire perimeter of the mine and identify and 45
report about any escape route created to the control room.

Security Post: Coal dump : Responsibility - Contractor

e The security personnel on duty will allow the vehicles in coal-dump only
after checking the type of slip of the vehicles and ensure whether that
the vehicle is authorized for loading in that dump or not and what grade
of coal is to be loaded.

e The security personnel on duty will also monitor the CCTV and other
equipment installed in the coal-dump.

e Onduty security personnel will vigilantly patrol the coal dump and ensure
that the people of the basti near the coal dump do not enter the coal
dump for theft.

e Will detain the vehicle after informing the Loading Babu, CISF Mobile
patrolling team andSecurity head of Outsourcing mineof any irregularity
or illegal action.

e If the vehicle is allowed night-stay by the management due to breakdown
or any other reason, the security personnel will ensure that all the
vehicles mentioned in the permit letter are present.

e On completion of loading, will sign the reverse of the slip with the name
correctly.

Security Post: Control room : Responsibility - Contractor

e Will maintain all the registers properly and will submit them in front
of the higher officials if needed.

e The control room will receive all types of information and will inform
the CISF Control Room/ Security Head in time.

e Will receive the information given on wireless/telephone and make
an entry in the relevant register

e After receiving the situation report from all duty stations at an interval
of one hour, its record will also be entered.

e If the situation report is not received, then immediately contact the
security personnel posted on the nearest duty post /Mobile Patrolling
team and get the situation report of that duty.

e It will be ensured that all important telephone numbers and mobile
numbers of the security personnel members on duty are available.



e Security personnel while on duty, without giving charge to the

reliever, shall not leave the place of duty irrespective of the

circumstances.

e CCTV footage should always be monitored by a dedicated security

personnel within the control room.
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IMPORTANT CONTACT NUMBERS

S.N. CONTACT NO. OF CONTACT NO.

REMARKS

1 | OUTSOURCING MINES CONTROL
ROOM

2 | CISF CONTROL ROOM

3 | CISF MOBILE PTL PARTY

4 | SECURITY HEAD OF OUTSOURCING
MINES

5 | LOCAL POLICE STATION

6 | BCCL AREA SECURITY OFFICER

Filing a FIR

FIR means First Information Report, made to police, about commission of a

cognizable offence. In effect, it amounts to putting law in to motion by giving

information relating to the commission of a cognizable offence to an officer

in charge of a police station, (which shall be reduced into writing and read

over to the informant)and shall be signed by the person giving such

information. It is mandatory to give a copy of the first information report (as

recorded by police)to the informant free of cost.

Procedure for Filing the FIR

e The Outsourcing contractor/complainant should go to the Police Station

having jurisdiction over the area(where the offence is committed)and



report to Officer in-charge /station house officer about commission of the 47
offence.

¢ Information to Mine management and CISF.

e Every piece of information relating to the commission of offence is to be
given to the officer in-charge of the police station. A written complaint
should be submitted.

e OQutsourcing contractor/complainant should sign the complaint.
Complete information including the contact details should be provided in
the complaint.

e The Outsourcing contractor/complainant should receive a copy of the FIR.

o |f the officer in charge of the police station refuses to record the
information, the complaint should be submitted to the concerned
Superintendent of Police (SP) with a copy to the local police station.

e In case no action is initiated by the SP or the local police station, options
to approach the court should be exercised in consultation with the legal
team.

¢ FIR information to be given on whatsapp.

e Weekly and Monthly compile report must be share to mine official as well
as BCCL HQ also.

Guidelines for Filing the FIR

e The FIR should be a comprehensive document and all necessary details
should be included in the FIR. Supporting documents including
audio/video recordings, pictures, documents etc should be mentioned
in the main compliant and attached as Annexures to the complaint.

e Format of FIR and Seizure list is appended below.



ST O

Book No.

FORMNO. 24.5{1)
FIRST INFORMATION REPORT

First Information of a Cognlzable Crima Repuited uncer Section 154, Cilminal PenaiCade

Police Station Disuict No

Dale and hour of CCCUMENCE wumemsmmnie

1,Date and hour when reporied

2 Name end residence of informet and complamant,

3.Briel desaipticn of olfence {vilh m)wdwmmww.nm.~TobaMhyPs

4 Place of cccurence and distanca and diaction from b Folice Station.

5.Name & Address of U Criminal. .

. Stepe laken regarding investgation explanalon dd&ymregardmmum-‘robe ilied by PS
I.Dntundineoldospa&chﬁmPo&aS!m—TobemwbyPs

SIQHAtUTE .coiiemissisnrenns

(FUslhfounaﬁontoberecordedumq

The ebovais e formal and below Is 1he favi on mshasholmchmamgtizabba&misrma

ON H INFORH

The informztion given lo e Police Officer lof tegistiation ot a case must be suthentic. it shouid not be gossip bul should be
traced toanhzﬂvidualwr»shmldbarespom&!ehhpuﬁngltdmﬁm.umay be hearssy bul the person i possession
of hearsay should mention the scurce of inlormatien and take rasponsibiity for I An imesponsible cumgur shouid nol resull
n registration of F.AR.
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This letier Is on benail of Eastern Coallields Ltd, Salanpur Area 3nd has the sanction of the Competent Authority r / 6‘7
-

73. I

SEIZURE LIST

; Date & Time of Seizure

2 Place of Seizure

3. from whom Selzed from

4. Name of Witnesses: -]

5 List of Seized Aricles i

G. Signature of Witnesses

SeizedPrepared by Ma

Name
S0,
Address,
PS
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EE I CECaER IR
Ydlq, ARWUS-826005

No.IC-11099/CISF/BCCL-D/LWE/CIW/2023/ 1303 Dated : &9 -06-2023

To,
The General Manager/Security

BCCL Dhanbad

Subject :- SPECIAL REPORT REGARDING LANDSLIDE IN BHOWRA AREA OF CISE
UNIT BCCL DHANBAD:REGARDING

It is to inform that on 09.06.2023 at about 1100 hrs it came to notice that some unknown
people were suspected to be buried due to landslide of mines who had gone to the fire patch of 3 pit

area of 4A patch mine of Bhowra Area with the purpose of coal theft.

Local police, CISF QRT, Coy Commander/Bhowra Area and CIW personnel were present at the
time of rescue in the said incident site. The said rescue operation lasted for 01 hour and the site was
cleared at 1200 hrs as confirmed by the CO, Jharia. The Unit Commander along with Area
Commander visited site at 1500 hrs and met with Area GM and Circle officer. Jharia and enquired
about the incident. It is learnt that now the situation at the site is peaceful and loss of life is vet to be

confirmed by the District authority. Further, there is no person trapped at the alleged site at this

juncture.

This is for your information please.

| A
Dodlprs
‘Q E/Lf@c’l OGTU" o
(SHEKHAR RAMOLA)

COMMANDANT/ADM
CISF UNIT BCCL DHANBAD
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o "] i" Bharat Coking Coal Limited 51
d”‘,\"”(‘ i Ty (A Subsldiary of Coal India LiMIted) '
‘m‘ltl I]tﬂ(‘l\]c! (e vy Al £ A Minleating Company
| (s A TR /A Gol Undertaking)

; OFFICE OF THE PROJECT OFFICER
y = e BHOWRA(N/S)COLLIERY , UASTORN JHAIIA AREA, BHOWRA
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Incident site inspection Report , Bhowra South (3 Pit) on

Dated 09.06.2023

The alleged site of incident at Bhowra (S) mines was inspected by

undersigned at 12.30 PM and Circle Officer, Jharia, at 3 PM and it

was seen that no activity was taking place and no persons were seer.

One Shovel was deployed at the site in the morning at 11 AM and

nothing was found after search.
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Functioning of Coal Mines as per Mine plan and Mine Closure Status of various mines of Coal
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